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Record of Proceedings

Central Transmission Utility of India Limited (CTUIL) has filed the instant petition
under section 79(1)(f) of the Electricity Act, 2003, and has sought appropriate directions to
recover the outstanding dues of the transmission charges from Ind Barath Energy (Utkal)
Limited (IBEUL) and Simhapuri Energy Limited (SEL).

2. Learned counsel for the Petitioner sought time to file rejoinders to the replies received
from the Respondents, IBEUL and Jindal Power Limited (JPL). Learned counsel submitted
that as per the Commission’s RoP for the hearing dated 5.12.2023, the Petitioner has
impleaded Grid Controller of India Limited as a party to the present petition and has also
filed an amended memo of parties.

3. In response to a query, learned counsel for the Petitioner submitted that the total
outstanding dues of LTA charges is around %500 crore. She further submitted that the
Petitioner has exhausted all the available remedies for recovery of the outstanding LTA
charges from the Respondents, inter alia, claims by way of Corporate Insolvency
Resolution Process (CRIP) proceedings before the National Company Law Tribunal
(NCLT). She submitted that the Petitioner has approached the Commission for the
exercise of regulatory power to issue necessary directions to the Respondents. The
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Respondents, IBEUL and SEL after the insolvency/ liquidation proceedings have been
taken over by JSW Energy Private Limited and Jindal Power Private Limited respectively
and they have denied their liability to pay the transmission and relinquishment charges.

4. The Commission directed the Petitioner to file rejoinders to the replies of the
Respondents, if any, by 12.4.2024, with an advance copy to the Respondents.

5.  The matter shall be listed for further hearing on 6.6.2024.

By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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